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BEr.ORI THE NATIONAL GRIEN TRIBUNAL,

WESTERN Z,OND BENCH, PTIIYE

EXECUTION APPLICATION NO.O8/ 2O23lWZl

Yogesh Manmohan Deshpande ........Applicant

Versus

The Principal Secretary,

Environment Department & Ors. .""'Respondents

IN REPLY ON BEHALF OF

RESPO NDENT !to. 6 7 PIINE CIPAL

coRPO N IPMC I

I (,.fl,.!.*kbnni.., Age: s+

6n **yl.W.. hU p3e{Building Permission Department
6

Zone 5), Pune Municipal Corporation do state on

solemn affirmation as under:

(1) I say and submit that I am working as

Lr.?.r:lj.Yt..&v.its* Building Permission
0

Department in Pune Municipal Corporation

(Henceforth referred as *PMC' for the sake of

brevity) and I am authorized to hle this Affidavit

before the Honble National Green Tribunal on

behalf of ResPondent No' 6 & 7 PMC'

years,

I
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(2) At the outset, I deny all the contentions and/or

statements and/or allegations contained in the

present Execution Application to the extent

those are contrar5r to and/or inconsistent with

what is stated in the present Affrdavit in Reply.

Nothing contained in the Execution Application,

should deemed to be admitted by the pMC for

want of specific traverse unless the same has

been specifically admitted herein below. I crave

leave of this Honble Tlibunal to frle Additional

Affidavits as and when the occasion so arises.

(3) I say and submit that I have perused the

documents brought on record and on the basis

of these documents, I placed this Aflidavit in

Reply.

(4) I say and submit that the Original Application 15

of 2O2l Yogesh Manmohan Deshpande Vs The

Principal SecretarSr, Environment DeparLment,

Govt. of Maharashtra & Ors. was liled by the

applicant having oGieuarrce in thi^s applicatian is

against settirry up of STp tanks in the bosement
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of the building in M/ s Rohan Kitika Co-operatiue

Housing Societg, Pune deueloped by M/s Rohan

Builders and Deuelopers Put. Ltd. and certain

other uiolations mentioned belortt : -. .' . .'. "

(5) I say and submit that this Hon'lole Tribunal

Principal Bench was pleased to dispose of

Original Application 15 of 2O2L Yogesh

Manmohan Deshpande Vs The Principal

Secretary, Environment Department, Govt' of

Maharashtra & Ors. on Ol lO7 l2o2l with

direction, "ute are of the uiew that a joint

Committee comprising nominees of State PCB'

Pune Municipal Corporation (PMC) and Distict

Magistrate, Pune needs to uisit the site and on

ueification of the allegations, take remedial

actton in exercise of their statutory powers'

foltouing due process' In particula1 location of

the STP mag be examined and if it is found that

the locatton is not appropriate, the same mag be

relocated. and/or safeguards adopted to Preuent

ang nuisance to the inhabitants' In case of

l
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shifttng of site, suitable measures for sewage

management duing such stop gap arrangements

needto be ersured. SEIAA mag explore means to

a.ddress such issues at the initial stages itsetf in

fufire'
(6) I say and submit that compliance of above order

of this Hon'ble Tribunal, the Joint Committee

comprising of answering respondent pMC,

District Magistrate and MpCB visited the site in

question on O3/O8/2O23 and carried out

inspection. Accordingly, the Joint Committee

Report was filed before this Honble Tribunal.

Joint Committee Report starts from page no. 1g9

to 366 of the paper Book.

(7) I say and submit that Joint Committee after

visiting the site came to a conclusion which is as

follows:-

"5.O Conclusions:

a. Flom-the_granted EC and Architect certificate
dated 17.O1 .2022it is obserued. th.qt p-p hasnot changed tlte_ 19ope of the project bg
increasing Total Built ip aiea. Howeier, it is

4
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obserued that PP has changed the
conftguration of FSI & Non-FSL

b. SocietA ho.s provi.ded tttto bore wells, not
obtained CGWA NOC for the same.

c. fucietg has not renewed consent ?fter
31.01.2022, which sholl be renewed on
regular basis."

(S) I say and submit that the layout of survey no' I

l7(A) & 117(E}), final plot no' 538/A was

sanctioned by this offrce vide commencement no'

cc12857l12, dated 29.12.2012- The said

Layout has been sanctioned on the basis of

Development Control and Promotion

Regulations (DC rules). Factors such as

ventilation, Marginal distances, open space etc'

are considered & issued the revised sanction as

per requirements of a Project Proponent'

Reference-(1) Layout plan CCl2857 l12' dated

29.12.2OL2 (Annexure 1).

(9) I say and submit that as per D'C' rule and as per

request from Architect of the said project' this

office has granted the permission for use of

residential zone instead of commercial zone' The

Municipal Commissioner has issued zone

A
+
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conversion permission vide resolution no.6 f I 02,

dated 251O6/2OL2. The approved zotte

conversion charges had been paid by the

developer. Reference- 1. 7.one conversion

approval & Its payment challan (Annexure 2).

(1O) I say and submit as per the revised sanction plan

CC/1119/L8, dated 19/0Tl2Ot8, the distance

between two building are kept 6m at applicable

wings buildings as per DC rules. Clause No.

17 .2.4 & 1 8. 1 2. The Chief fire officer issued final

fire No Objection Certificate FP./g432,

26.LO.2O|6, FB/ 11606, dated gL.O3.2OIT,

FB I 20 12, dated- I 3.08. 2O 1 8 Reference- Revised

plan cc/ltl9/t8, dated LgIOT/2018.

(Annexure 3). Fire Oflice, pMC NOC's (Annexure

e).

(11) I say and submit tJ'at the environment clearance

& consent to establish were taken by the

developer. The revision of sanction plan &
commencement certifi.cate to the said project

was approved by this oflice as per DCpR nonns.
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The Developer has right to revise the Approved

Plan as per his requirements.

(12) I say and submit that Layout of the said property

has been sanctioned by this office on the basis

of EC clearance submitted by the project

Proponent.

(13) I say and submit that this office had sanctioned

the proposed Built up area (FSI & Non FSI area)

mentioned in the Environmental clearance as

per DC Rules.

(14) I say and submit that as per revised sanction

plan CC/ Lltg 118 of the said project, this ofltce

had verified & issued the final occupation

certificate OCC/ 1205/ 18 date 2l '12'2018'

OcC l0716l t8, 31:08'2018, oCCl tr44lt7 
'

25 lOgl2Ol7. Reference- Revised sanction plan

CCllllS/ 18, dated - t9/07 l2Ol8' (Annexure 3)

Full Occupation Certificate' OCC/ l2OS l18 date

21.r2.2}r8, occ/0716lt8, 31'08'2018,

OCC/ 1 744 I 17 , 25 /09l2Or7 ' (Annexure 4)'
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(15) I say and submit that with reference to the

revised sanction plan CC/11L9 l18, dated

l9/O7 l2ol8, Permissible coverage area (50%)

for net plot area 2L,259 m2 is 10,629.52 & The

proposed coverage area was glt9.22 m2 hence

proposed coverFge area 91 19.22 m2 is less than

permissible coverage area of LO629.52 m2 and is

within the permissible limit Reference- Revised

sanction plan cc/ 1 1 18/ 1 8, dated- 19 / 07 I 2018.

(Annemre 3).

(16) I say and submit that with reference to the

revised sanction plan CC/ltlg/ lg dated

L9 lO7 l20l8, 7 .5m marginal distances are

provided to facilitate the fire tender movement

around the building premises, which is as per

the DC rules clause no 12.2.3 A&B. The Chief

fire officer issued final fire No Objection

Certificate FB/8432, 26.10.2016, FB/l 1606,

dated3l.O3.2 Ol7, FB I 2O12, dated- 1 3.08.20 I 8

Reference- Revised sanction plan CC/lllg/18
dated 19 / 07 / 2OlS (Annexure 3). DC rrle clause
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to 17.2.3 A&B (Annexure5). 3) Fire Oflice, PMC

NOC's (Annexure 9).

(17) I say and submit that This office has sanctioned

the layout of said plot after providing

recreational open space 10%o on net plot area as

per DC rule clause no 15.3.1 (Annexure 5a).

(18) I say and submit that as per Tree Authority

Department, Sinhgad Road ward office letter

outward no. 3295, dated O4lLO|2OL8, PP had

conserved 442 trees in the said plot. Hence final

NOC is issued. Reference- Tree Authority

Department, Sinhgad Road ward office outward

no. 3295, dated O4/ 1Ol2Ot8 (Annexrre 6)'

(19) I say and submit that with reference to the

revised sanctioned plan CC/1118/18, dated

Lgl}7lz}l8, total parking for 4 wheeler is

proposed, 726 nos. against the permissible

parkingbyDCrule 2017-607. DCrule 2017 part

6, clause 2O.1, it is clearly mentioned that

parking area is to be provided as par permissible

parking area. Proposed 4 wheeler parking is

\
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within permissible limit of DC rule 2017.

Reference-

1. Revised sanction plan CCl1118/18, dated

L9l07 l2OLg 2018 (Annexure3).

2. DC rule 2017 clause no.2o.l 2018

(Annexure 7).

(2O) I say and submit that as per DC ruTe 2OlT,

clause no. L7.2.4 & 18.12 the distance between

two buildings are provided as 6m & the same is

verified during the joint site visit. Some buildings

are inter connected, as per DC rule provisions

Reference- DC rule-2ol7-clause no.LZ.2.4 &

18.12 (Annexure 8).

(21) I say and submit tJlat layout and Revised plans

was sanctioned by this olEce on the basis of

provisional Tree Authority NOC. On the basis of

Tree Authority department terms and condition,

PP had conserved 442 trees in the said plot.

Hence final NOC qras issued by tle Tree

Authority Department, Sinhgad Road ward oflice

vide outward no. 3295, dated O4l1O /2Ot8.
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Reference- Tree Authority Department, Sinhgad

Road ward office outward no. 3295, dated

04 I lO I 2Ol8 (Annexure 6).

(22) I say and submit that PP has provided Rain

water harvesting system at the said project, the

Rain water harvesting NOC is attached herewith

for perusal. Reference- Ms. Mclin Consultants

hrt. Ltd. Certificate No. - 22/03/2017 (Annexure

10).

(23) I say and submit that Approach Road is provided

around the periphery of the layout as per DC

rule clause no 17.2.3 A&B. The Fire Department

had given No Objection Certificate F818432,

26.1O.2016, FB/ 1 1606, dated3 1.O3'20 1 7,

FBl2Ol2, dated-13.08'2018 to the PP after

checking all fire norns and its Requirements'

Reference- 1. Fire Office, PMC NOC's (Annexure

e).

(24) I say and submit that Adequate Ramp Slope is

provided as Per DC rule.

l,
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(2s)

(261

(27l,

(281

l2e)

I say and submit that Marginal distances are

provided as per the DC rules clause no 17.2.3

A&B. Reference- DC rules clause no 17.2.3 A&B

(Annexure 5).

I say and submit that Service/Cargo lilt is

provided by the PP.

The aforementioned project falls under the PMC

limits. PMC is the local authorit5r within the

defi nition of Maharashtra Municipal Corporation

Act, 1949 and as such is the Authority granting

Building Permissions under Maharashtra

Regional and Town Planning Act, 1966.

I say and submit that the Project plans are

sanctioned on the application made under

secdon 44 of Maharashtra Regional and Town

Planning Act, L966 through a licensed Architect,

thereafter proposals are sanctioned under

section 45 Maharashtra Regional and Town

Planning Act, 1966.

I say and submit that once a construction is

completed Licensed Architect submits a

(
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(30) 

Completion Certificate to PMC certifying that all 

the conditions are fulfilled and the building is 

ready for occupation. On receiving the 

Completion Certificate PMC verifies permissions 

are in place and grants Occupation Certificate 

there are specific times in the Rules. 

I say and submit that as per the DC Rules, 201 7 

which were relevant at the time of completion of 

the project there is no restriction/ guidelines for 

the location of the STP. Hereto marked and 

annexed is copy of regulation for waste water 

recycling under DC Rules, 2017. 

Pune 
Date: 22/01/2025 e· 

Respondent No. 6 & 7 
Pune Municipal 

Corporation 
q;1lfcf>1.ft � 

�fclq;m�m.:sP. 
� '161'111'<41�<61

13 
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VERIFICATION

h.,.11,.5*h. 1.r! Age 54

ve .l(tt Building Permission Department

Zone 5, PMC authorlzed signatory for PMC do hereby

state on solemn allirmation that what is stated

forgoing Para's is true and correct to my own

knowledge and belief.

Solemnly affirmed at Pune

This
2 t*J[ft'ffi$"* ', 

202s

I

d
DOnclent'iF,rffiRes No.6&7

3Tnriidr
siqzFrq Aorfl fuTr.I gi.q;.

gtrsrrriqrftror
Adv. for Res dentNo.6&7
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18.8.2 Size of Public Garage. The size of a public garage shall be calculated based on the number of 

vehicles to be parked. 

18.8.3 Height of private Garage :-The minimum and maximum  height of garage shall be 2.4 mt. and 

2.75 mt. respectively. 

18.8.4 Plinth of private Garage :-The plinth of garage located at ground level shall not be less than 15 

cm. above the surrounding ground level. 

18.8.5 Set back of Private Garage :-  

The garage shall  setback behind the building line for the street / road on to which the plot abut, 

and shall not be located affecting the access ways to the building. If the garage is not set-back as 

aforesaid, the Planning Authority may require the owner or occupier of the garage to discontinue 

use, of premises or to take such other measures as the Planning Authority  may consider 

necessary in order to prevent danger or obstruction to traffic along the street. 

18.8.6 Location of Garage in case of Corner Site:  

When the site fronts on two streets, the location of a garage (in a corner plot) (if provided within 

the marginal distances) shall be on diagonally opposite the point of intersections. 

18.9 Roofs 

 

 

 

 

The roof of a building shall be so constructed or framed as to permit effective drainage of the rain 

water there from by means of sufficient rain water pipes of adequate size, wherever required, so 

arranged, jointed and fixed as to ensure that the rain water is carried away from the building 

without causing dampness in any part of the walls or foundations of the building or those of an 

adjacent building. 

The Municipal Commissioner may require rain water pipes to be connected to a storm water 

drain through a covered channel formed beneath the public footpath or in any other approved 

manner, if not used for rain water harvesting 

Rainwater pipes shall be affixed to the outside of the walls of the building or in  recesses or cut 

formed in such walls. 

Top Terrace of a building shall not be sub-divided and it shall have only common access. 

However, intermediate terraces may be allowed to be attached with flat.  

18.10 Basement 

 

 

One or more basements may be permissible for following uses and shall be constructed after 

leaving the prescribed set-back / required front open space / required front margin, and 

prescribed building lines 

a) storage of household or other goods or ordinarily non-combustible material; 

b) strong rooms, bank lockers, safe deposit volts, radio/laser therapy unit, mortuary and medical 

allied uses, etc. 

c) air-conditioning equipments and other machines used for services and utilities of the building; 

d) parking spaces; 

e) D.G. set room, meter room and Electric substation (which will conform to required safety 

requirements); 

f) Effluent Treatment Plant, suction tank, pump room; 
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g) users strictly ancillary to the Principal user. 

Provided that the users mentioned at (a) & (b) above shall be permitted only by counting in 

F.S.I. subject to the following conditions: 

i) All requirements regarding access, safety (including fire safety), ventilations, etc. shall be 

complied with. 

ii) All the planning standards (particularly as regarding parking) should be strictly adhered to. 

The basement shall not be used for residential purpose. 

iii)  Users other than (a) and (b) shall not be counted in  FSI. 

Provided that, 

i)  If the basement is proposed flushing to average surrounding ground level, then such 

basement can be extended in side and rear margins upto 3 mt. from the plot boundary. If the 

basement is proposed to be constructed below podium then marginal distances shall be as that 

of podium. 

ii)  Multilevel basements may be permitted if the basement is used for parking. The ramps of 

minimum3.0 m. width for entry and exit of vehicles separately shall be provided. In case of 

bonafide hardship, the Municipal Commissioner may allow only one ramp with not less than 

6.0 m. in width. 

 The basement shall have the following requirements - 

(i)  Every basement shall be in every part at least 2.4 mt. in height from the floor to the underside 

of the roof slab or ceiling soffit of beam. 

(ii)  Adequate ventilation shall be provided for the basement with a ventilation area not less than 

2.5% of the area of the basement. The standard of ventilation shall be the same as required 

by the particular occupancy according to these regulations. Any deficiency may be met by 

providing additional adequate mechanical ventilation in the form of blowers, exhaust fans, 

air conditioning systems etc. 

(iii)  The minimum height of the ceiling of any basement shall ordinarily be 0.9 mt. and 

maximum shall be 1.2 mt. above the average surrounding ground level. However it does not 

apply to the mechanically ventilated basements. In such cases, basement may also be 

allowed flushing to the average ground level. 

(iv) Adequate arrangement shall be made such that surface drainage does not enter the basement. 

(v)  The walls and floor of the basement shall be water-tight and be so designed that the effect of 

the surrounding soil and moisture, if any, is taken into account in design and adequate damp 

proofing treatment is given; and 

(f)  The access to the basement shall be separate from the main and alternate staircase providing 

access and exit from higher floors. Where the staircase is continuous the same shall be of 

enclosed type serving as a fire separation from the basement floor and higher floors  Open 

ramps shall be permitted if they are constructed within the building line subject to the 

provision of (iv) above. 

18.11 Ramp  

 A) Non Vehicular Ramp- 

All the requirements of stairways in Regulation No 18.27 shall apply mutatis mutandis to non-

vehicular ramp.  In addition, the following requirement shall be complied with. 

a) Ramps with a slope of not steeper than 1 in 10 may be substituted for and shall comply with 

all the applicable requirements of required stairways as to enclosure, capacity and limited 
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DCpA-2017 FOe PUNE UUNIC|PIL CORPOM|I0 N

35,0 REGUI,ATION FOR WASTE WATER RECYCLING

a roof rrtr of I 00 sq.m.

O Rlin Wda tbrvesting $uctures shall be sited as not to endanger the $ability of building or

carthworlc Thc struchfe shall be designcd such that no dampDess is causcd in asy pqrl of the

walls or fourdation of the building or those ofan adjacent building.

vii) Thc watcr so collcctedrccha'gcd stlall Es fa! as possibte b€ uscd for nondrinking and non-

cooking purpose. Pmvided that when tbe rain watcr in exc@tional circullst!ffca will be

rlilised for &inking and/c cooking purposc, it shall bc auurcd that prop.( 6lt r arnngqmcna

,od the scporat ou0ct for byp*sing thc frt rEin watlr hss bccn provided. Provi<bd filthcr
th'r, it rvill bc cnsured that for such usc, Fop€r dishftctants and thc wstqr pnrification

E angcmcnts have been made,

35.1 Typc of Wrstc wrter

Thc Wsstr Wrtcr is of following types:-

Blrct Water.- mcans Waste Water from W.C. Urinals and M.S W.

(ii) Gfrsy WtM.-{cans Wastc Wstcr from Bethrooms, Sinks, Shower and Wash Aress ctc.

(iiD Ap8rt fiom Rcsidcodd Waste Watcr, wssk Water generatcd &om bdusgial' Mcdical'

Commcrciat and Wrstc gcnerrtcd from Garbagc shall also bc tcatcd as per the guidclincs givcn by

ttc Mrhsrasht3 Polhdion Control Board.

35.2 APPUCABILITY

ltcoc RcguleioB shall be applicable to all Developmcnty Redevelopmentypan Developmcnts for

tbc uscs as mcntion undq (C-l) to (C-6) shall luvc thc provision for tcatment, rccycling rnd rclsc

of Waltc Wrter. The apPlicrnt stull along with his applicalion for obtaining ncccssary layout

rpprovru buildng pcimission shall submit a Ptan showing thc location of Walc W8tcr Tlla!trent

Phnt, frmbhing details of calculations, refacnc€s, implemcrfatioL ac. This Ptan stull accompony

with 6c applicant's commitnc to monitor *lc systan pcriodically fiom the dste of ocq@tion of

thc nspcctivc building.

RTGT'LATIONS

(C-l) For Lerout ApprcvtVBuildilg Permissiot

(i) tn csse of Residcntisl layouts, arca admeasuring 10000 sq.m. or more' in addition to l0 o/o

oP€o sPaca, Fcacribed in tbe bye' laws, a scparatc spscc for Wastc Watcr Treatrcnt 8nd

Rpcycling Plant sttould bc proposed in dr layout.

(ii) on ttp lryout Plan, all Drainage lines, chambcn. Plumbing lincs should bc markcd in ditrcrqnt

colour 8td submit the layout for approval to the Mu[iciPa] CorPoratjon.

(iii) Thc Rccychd water shall bc uscd for Ggrdenin& cs wsshing, Toilet Ftushing, Irrigrtiotl ctc.

and in no casc for &inking, bathing, washing utensils, clothes, etc

(iv) In tbc E$imsre of wsstc war€f Recycling Plsnt only provision for basic civil work end

rcquired machinery will bc proposcd by thc Municipal Corpontion other thsn thcte Fovisioas,

Edditional machin€ry, plumbing watr tar* pip€' landscaF should bc providcd by Owrcr or

Dovclopcr on his ovm Cost.

(v) A clsusc Eust b€ included by tha Owne Dcvelopcr in thc purchase 8grecmert tisl the

pum,hascr, Owncr ofthc k€miscJorganizalion or Society ofthc purchasen shall ctrsurc ttd:
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353.2

35.3.3

holdcr/SocictY.

35.5 Pcnalty Clause

gLo

,EPR-2017 FOR PlltlE |aUNICIPAL COePOAflO'

r. Thc Rccyclcd Wato is cvcry six months cithrr in MuniciFl Laboratory or il the

Iaboratory approved by Municipal CoDoration or by Statc OovernEcnt and thc r6ult of

which sball bc madc acc€ssible to the Comp€tent Authority/ EHO of thc rcspcctivc Wrd

Offico.

b. Any rccommardation tom tasting bborrtory for any forl of corre<*ivc mcasurts ttst rIe

neoded to bc adoptcd shall bc compilcd. Copy of rny otdr recommcnrhtioa ard wry
actioo takcn sball also bc scnt by tbo tcsing labontoriG to thc Co$PGtrd Ad!trity/ EHO

of rcspoctivc Wuds.

c"MaintoranccofRccyclingPlent3houldbcdonebythcDcvclopcrorHoushgsocicfyol
Owncr.

(C-2) Group Eoush/AP.rtocrt BdldltrS

h coc of Groq Housing if thc uca admcasuring 4M0 sqm and abovc or if consuption of

wlt!( is 2o,o,m lihcs pcr rlay or if a multi-doreyed building \rhcrc th€re alc 20 or morc tcncmcnts

thcrt W8s*c Wat r REcycling Plsnt 8s mcntioncd in (C- I ) abovc should bc construErcd'

(Ci) Educrtlortl, I[du3trt l, Commerclal' Govcmmc,t, Scmi-Govcrr[cri Orgrnlzrdonr'

go0dq LodghSt ctc.

For rll rboye buildiDg having builtrp uca 1500 sq.m. or morc or if watcr consumption is 20'000

liEc p.r dsy whhhc\,cr is minimum, thcn provision for wasto 
.w8t€r 

Trc.tmcnt PlsIss mcntiqrcd

in (C-l) b applicablc;

(C-f) Hocpttrlr

Thcc Hospitats having 4Q or more beds, wastc water Recycling Plant as mentioBed in (c'l) is

applcablc.

(C-5) Vchlclc ScrvlciLS Gr.8c6

All Vdriclc a.rvicing garrgcs sbalt cnsurc thet thc Wastc Wdcr gcnerstcd througb washing of

ychiclca fu trcstcd snrl retryclcd back for the same use as mentioned in (C-l)

(C{) O"ahcr HrzrrdouE utca

All Alrcr EgablishmcntV Buildings whcrc chuces of Wastc Warcr gcncrated contsining brymful

c;b€micnls,toxiEarclikclysndwh€{csuchwdc'crnnotbcdiracttylcdiotomuniciPalsewcrg'thc
c6c.rncdcomPctlitAulhorityEsydfurctthcowncrs,uscrsofsuchEstablbhmcnts'BuildiD89t,o
bcst thcir Wa$c Watrr as pcr thc diroc*ions laid in (C'l)

INCINTTVE

i Thc Omcr/Dsvclopcrnociay sating up and agrccing to ptriodically mainain such Wastc WaEr

Trces ana nccycting Plant cntir€ly through theh own cxpmditurc shall bc cligiblc fa an

irrconfivc in thc form of fiscal benehts in Property Tax to thc extcnt of 5% to Tcn€ocnt

35.3.4

3S.3.5

35.3.6

35.4

(i) Any Fson / Owncr / DcvcloPct / Organizstion / Socicty violsting the provisions of tbpse byc-

il*., bo ,huu b" fi*d Rs.2,500A on thc &y ofdctecrion and ifthc violdion cootinues, thco ho sh.ll

bc fincd Rs,100/- for cvcry day &s concrete action after \ Tittcn Notice from Municipal Corporation'

(ii) If any pason / Owncr /Developer / Organization / Society fails lo opemte as dctcmincd by thc

LrtloriJ Officlr of tbc Municipal Corporation and from thc observations of t€st Esults and/or
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physical veriEcation) tbe Rccycling pl8nt, th€n he will be chargod a pcnalty of Rs.300/- pa day

ttrd dkcomcction of wat€r conncclion also.

EMENT ffi
It $dl bc mmdatory fc:
i) ItroBing cotnplcxc,r, Cocrmercial cstablirhmcnts, hostels, hBpials having aggregatc buih'up orea

Dorc !t n 4,000 sq.m. o, morc.

D All tbl!! stll a highd cdegory hotcls.

to oOblish a dcdicatcd Solid *a51e msnagcment systcm to tscst I 00/o wct wastc bcin8 gmtod in

alch hildinp.
Thc ft.nrrnt of wet wast! shdl bc donc tbrcugh an organic wa$e comPost€rd velmiculnrrc pits or

. othcr similrr tcclrnologics ofsuitable capacity installed hrough rcputcd vcndors.

Tho disposal of dry wasE, c-wasrc, bazardous waste shell b€ canicd out thtough suthoriscd

rccyclm or any o0rcr syssn 8s spccificd by thc Municipal Commissiomr,

;, r.o;ffitgffiGREENBUrLrDNcs ,,rr.,rl+*i.l. ,,.,
'Ita nunicipal lbtll striYe to Fomotc grcen building conccPts within thc municipal

aa. Ia ordcl to rb so it ory cmpancl agencics of repute as listtd/ rocognised by thc State / Catral

Crortrnmcot. Tbs following incantivcs sha.lt b€ provided for grecr rstcd buildingp.

i) Grca buildinge shall bc cntitlcd for inccntivc FSI as bclow.

GREIA Thtrc star / IGBC Silvcr or cquivatent rating - 3% inccntive FSI on b6sic FSl.

GRIHA Four star / IGBC Gold or equivalcnt rating - 5% inc€ntiY€ FSI on basic FSI'

ORTHA Fiw nar / IOBC Phtinum or cquiralcnt rating - 76 incrntivc FSI on basic FSI'

Pr,ovidd adricving minimum CRIHA Tkcc star / IGBC Silv$ or equivalent rating for

constsudion projerrs shstl b€ mand8tory for atl buildings bclonging to Govemnert, Scni-

G. ovcmncot, Iocd bodics md public scclor undertakings.

ii) Inc€ntivc FSI will bc awardcd after pre<ertificstion 6om thc cmpanelled agcncy. This FSI shall
' 

bo cxclusiw ofthc timits specified in this DCPR

iii) In c83c $rt tbc dcvclopcr fib to achicvc sommihcd rathg ,s Per prc-certificalion 8t tba timc of

6trrl ocroP{ncy, a penalty shrll be imPoscd 8l the rstc 2 timcs ofthc land colt as pcr ASR for

thc incentive FSI for thc rating not addcved

aara.+ia*aa.rra
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